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(ii) Review by the Government on the
working of the above Corporation. [Placed
in Library. See No, LT-1911/67]

(2) A copy each of the following Notifi-
cations under sub-section (3) of section 642
of the Companies Act, 1956 :

(i) The Cost Accounting Records
(Cycles) Amendment Rules, 1967,
published in Notification No. G.S.R.
1244 in Gazette of India dated the
19th Auvgust, 1967.

{ii) The Cost Accounting Records
(Cement) Amendment Rules,
1967, published in Notification No.
G.S.R. 1245 in Gazette of India
dated the 19th August, 1967,

(i) The Cost Accouting Records (Tyres
and Tubes) Rules, 1967 published in
Notification No. G.S.R. 1260 in
Gazette of India dated the 26th
August, 1967,

(iv) The Cost Accounting Records
(Caustic Soda) Rules, 1967, publish-
ed in Notification No. G.S.R. 1261
in Gazette of India dated the 26th
August, 1967,

(v) The Cost Accounting Records
(Room Airconditioners) Rules, 1967,
published in Notification No. G.5.
R. 1447 in Gazette of India dated
the 23rd S:ptember 1967.

(vi) The Cost Accounting Records
(Refrigerators) Rules, 1967 pub-
lished in Notification No. G.5.R.
1448 in Gazette of India dated the
23rd September, 1967.

(vii) The Cost Accounting Records
(Automobile Batteries) Rules, 1967,
published in Notification No. G.S.R.
1467 in Gazstte of India dated the
30th September, 1967.

(viii() The Cost Accounting Records
(Electric Lamps) Rules, 1967, pub-
lished in Notification No. G.S.R.
1503 in Gazette of India dated the
7th October, 1967. [Placedin Libr-
ary. See No. LT-1912/67)
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NOTIFICATIONS UNDER FORWARD CONTRACTS
(REGULATION) ACT AND INDUSTRIES (DEVE-
LOPMENT AND REGULATION) AcT, 1951,

THE DEPUTY-MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURESHI) : I beg to
lay on the Table :—

(1) A copy of Notification Nc, 32(24)-
CG-FMC)/67 published in Gazette
of India dated the 23rd November,
1967 issued under section 14 of the
Forward Contracts (Regulation)
Act, 1952, [Placed in Library. See
No. LT-1913/67]

(2) A copy of Notification No. §.0.
4138 published in Gazette of India
dated the 15th November, 1967 un-
der sub-section (2) of section 18A
of the Industrics (Development and
Regulation) Act, 195]. [Placed in
Library. See No. LT-1914/67]

DEMANDS FOR SUPPLEMENTARY
GRANTS (MANIPUR) 1967-68

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
MOHD. SHAFFI QURISHI) : On behalf
of Shri Morarji Desai, 1 beg to present a
statement showing Supplementary De-
mands for Grants in respect of Union Terri-
tory of Manipur for 1967-68.

12-53 hrs,
MESSAGES FROM RAJYA SABHA

SECRETARY ; Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha :—

(i) “In accordance with the provisions
of rule 111 of the Rules of Procedore
and Conduct of Business in the
Rajya Sabha, T am directed to en-
close a copy of the Dock Workers
(Regulation of  Employment)
Amendment Bill, 1967 which has
been passed by the Rajya Sabha at
its sitting held on the 5th Novem-
ber, 1967,

(ii) *“In accordance with the provisions
of rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to en-
close a copy of the Maternity Bene-
fit (Amendment) Bill, 1967, which
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has been passed by the Rajya Sabha
at its sitting held on the 5th Decem-
ber, 1967.”

(iii) *“In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Court-fees (Delhi Amendment) Bill,
1967, which was passed by the Lok
Sabha at its sitting held on the 27th
Novembzr, 1967 and transmitted to
the Rajya Sabha for its recommend-
ations and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

(iv) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1
am directed to return herewith the
Taxation Laws (Amendment) Bill,
1967, which was passed by the Lok
Sabha at its sitting held on the 29th
MNovember, 1967, and transmitted to
the Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Bill.”

BILLS PASSED BY RAJYA SABHA

Laip onN THE TABLE

SECRETARY : Sir, I lay on the Table of
the House the following Bills, as passed by
Rajya Sabha ;

(1) The Dock Workers (Regulation of

Employment) Amendment Bill, 1967

(2) The Maternity Benefit (Amendment)
Bill, 1967.

12-54} hrs.
PRESIDENT’S ASSENT TO BILL

SECRETARY : Sir, T lay on the Tabie
the Cotton Fabrics (Additional Excise Duty)
(Repeal) Bill, 1967 passed by the Houses of
Parliament during the current session
and assented to by the President since a
report was last made to the House on the
14th November, 1967.
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1o Bill 5752

12-55 brs.

BUSINESS ADVISORY COMMITTEE
NINTH REPORT

WY ®TT AT HATC Har (o W
g fag) : s, & s s g e
qg a5 wra-Heon afafa ¥ 79 wfedeT
¥ =aF wfades gra @vifaT &9 § ot
waw: 1 fammre qar 7 fewry Sy 79r
FiwfFrau g, agaa 2

MR. SPEAKER : The question is :

““That this House agrees with the Ninth
Report as amended by the Tenth Report
of the Business Advisory Committee
presented to the House on the 1st Decem-
ber and 7th December 1967 respectively™.

The motion was adopted.

12-55% hrs.
BUSINESS OF THE HOUSE

AT W 9T WA WAt (!I'cm
qvm fog) : s, 11 =T 1967
FT ATOW G AT TATE FT I9 qa&T A
T TR TF THILER ¢

(1) TowmT fadas, 1967 T
gt faamT a9T 99 X wa ferar s
TF TIAWTHT GHET T 9T A fa=w
T aa oy 5T

(2) wax sfafs & a7 gu -
Y FraTEai i fadas, 1967
o< fau 3 99 = U7 for oA

(3) fr=fafas o= faure aar o=
ferar st

(%) 1967-68 & faT qw=
arfg,:nﬁ (wmaTToT)  #%
T |

(&) 1964-65 ¥ fa afa-

ferr el (FmaTor)
F fag Af |



